IN THE SUPREME COURT OF | NDI A
CRI M NAL APPELLATE JURI SDI CTI ON

CRI M NAL APPEAL NO 1784 OF 2010
(Arising out of SLP(Crl.) No.7105/2009)

MANJI T KAUR Appel [ ant ('s)
VERSUS

STATE OF PUNJAB Respondent (s)
W TH

CRIM NAL APPEAL NO 1785 OF 2010
(Arising out of SLP(Crl.) No.7977/2009)

VARI NDER JAI N Appel | ant (s)
VERSUS
STATE OF PUNJAB Respondent ( s)

ORDER

Leave granted in both the matters.

W have heard the | earned counsel for the parties.

The appellants have been granted bail by this
Court's order dated 9.11.2009. In the peculiar facts and
circunstances of this case, the order dated 9.11.2009
granting bail to the appellants is nade absolute and
accordingly, the appellants, in the event of arrest,
shall be released on bail on furnishing personal bond for
Rs. 20,000/- with one surety of the |ike anmbunt to the

satisfaction of the arresting officer.



The amount deposited by the appellants in the
Registry of this Court, be given to the appellants for
depositing with the S . GG Senior Secondary School
Goi ndwal , Tehsi | Rai kot , District Ludhiana, Punj ab,
wi thin four weeks.

These appeal s are di sposed of.

( DEEPAK VERMA)

New Del hi ;
Sept enber 13, 2010.



